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BEFORE THE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI
MISC APPLICATION IN DISPOSED OF CASES NO. 45 OF 2025
IN

ORIGINAL APPLICATION NO. 704 OF 2024

IN THE MATTER OF:
SHYAMLAL . APPLICANT
VERSUS
STATEOFUP.&ORS. ... RESPONDENT(S)
INDEX
S.No. PARTICULARS PAGE NO.

1. RESPONSE ON BEHALF OF UTTAR PRADESH
POLLUTION CONTROL BOARD IN
COMPLIANCE OF THE ORDER DT. 16.04.2025
PASSED BY THE HON’BLE NATIONAL GREEN

TRIBUNAL, NEW DELHI

ANNEXURES
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2. COPY OF THE INSPECTION REPORT DT.

15.05.2025 ANNEXED HEREWITH AS

ANNEXURE A-1

4. COPY OF THE LETTER DT. 06.06.2025

ANNEXED HEREWITH AS ANNEXURE A-2

THROUGH COUNSEL

BHANWAR PAL SINGH JADON
STANDING COUNSEL FOR STATE OF U.P.

EMAIL- bhanwar09jadon@gmail.com

Ph: 9639286572

DATE: 25.06.2025

PLACE: NOIDA


mailto:bhanwar09jadon@gmail.com
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BEFORE THE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

MISC APPLICATION IN DISPOSED OF CASES NO. 45 OF 2025
IN

ORIGINAL APPLICATION NO. 704 OF 2024

IN THE MATTER OF:

SHEANMILAL:, - o oo L APPLICAN
VERSUS

STATEOFU.P.&ORS. .. RESPONDENT(S)

RESPONSE ON_BEHALF OF UTTAR PRADESH POLLUTION

CONTROL BOARD IN COMPLIANCE OF THE ORDER DT. 16.04.2025

PASSED BY THE HON’BLE NATIONAL GREEN TRIBUNAL, NEW

DELHI

I, Sanjeev Kumar Singh, aged about 39 years S/oShri Lal Sahab Singh,
presently posted as Member Secretary, Uttar Pradesh Pollution Control Board,

do hereby solemnly affirm and state on oath as under:

1. That I am the Deponent in the above captioned matter and am fully
conversant with the facts of the case and is competent and authorized to

swear the present affidavit.

Civil Court
Lucknow (U.P)

¥ Rm No. 3737/06
O :
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. That I state that the contents of the affidavit have been drafted by my
counsel on my instructions and the contents of the same are true to my

knowledge and nothing material has been concealed therefrom.

BACKGROUND OF THE MATTER

. That in the present matter, vide a letter petition dt. 16.10.2023 has raised
the grievances about welding and winding units operational with fuel

furnaces where illegally cut wood was being used as fuel.

. That this Hon’ble Tribunal disposed of the original application by
constituting a Joint Committee comprising District Magistrate,
Ghaziabad and UPPCB and directing the same to verify the factual
position and take appropriate prohibitive, preventive and remedial action

and submit a report.

. That in compliance thereof, report dated 21.10.2024 has been filed by the

Joint Committee. That the said report states as under:

L. During visit representative of the unit Smt. Anita Sharma w/o Shri
Santosh Sharma proprietor of the unit was present and reported the

working of the unit to be since year 2009.




Civil Court
Lucknow (U.P)
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ii.  During visit it was found that the unit is engaged in repairing work
of sugar machinery parts by using lathe machine. Further during
visit no furnace was found to be established by joint team. No

emission and effluent discharge were found observed.

6. That thereafter the applicant has filed Miscellaneous application and after

considering the matter, Hon’ble NGT, New Delhi has passed order on
16.04.2025. The relevant portion of the order has been reproduced herein
as under:- |

“iireenn.6. In view of the facts and circumstances of the considers, we
consider it necessary to seek response from (1) State of U.P through
District Magistrate, Ghaziabad, (2) Nagar Palika Parishad, Modinagar,
Ghaziabad through Executive Officer,; (3) UPPCB through its Member
Secretary, (4) M/s Surya Engineering Company, D-17, Guru Nanakpura,

Modinagar, Ghaziabad who are impleaded as Respondents No. 1 to 4. ”

. That in compliance of the aforementioned order, the latest inspection of

unit M/s Surya Engineering company located at D-17, Gurunanakpura,
Modinagar, District Ghaziabad in the residential area of Nagar Palika

Parishad Modinagar, Ghaziabad was carried on 15.05.2025 by the

f

UPPCB officials.
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A Copy of the inspection report dt. 15.05.2025 has been annexed

herewith as ANNEXURE A-1.

8. That during the said inspection it was observed as under: -

i During visit the unit M/s Surya Engineering company located at
D-17, Guru nanakpura, Modinagar, District Ghaziabad was found
dismantled, and no plant and machinery/ furnace was found at site
except some scrap material. |
Photographs of the said site have been attached within the

aforementioned ANNEXURE A-1.

ii.  During visit no representative of the industry was present at site.
Representative of complainant Mr. Arjun s/o Sh. Ashok Kumar,
resident of D-17, Guru nanakpura, Modinagar, District Ghaziabad
interacted and informed that presently said industry is not

operational, but there is some land ownership dispute.

iii.  Itis also pertinent to mentioned that in pursuant to the order dated
25.07.2024 of this Hon’ble Tribunal a letter dated 10.09.2024 was

/’-{-_A " received from Executive Officer, Nagar Palika Parishad
7 ™
(N H.KHAN
( Civil Court

( Lucknow (U.P.)
Regn. No. 3737/06

Modinagar, Ghaziabad stating that no industrial activities is being

carried out at the site in question.

] tk

-
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Copy of the letter dt. 10.09.2024 has been attached with

ANNEXURE A-1 as Annexure-1.

9. That furthermore, the Nagar Palika Parishad has issued a notice dt.
06.06.2025 to the Project Proponent. That vide the said notice it has
been informed to the Project Proponent that if at any point in the future,
the Project Proponent attempt to restart the operations of this company,
then appropriate action shall be taken by the Municipal Authority
against Project Proponent.

A Copy of the letter dt. 06.06.2025 has been annexed herewith as

ANNEXURE A-2.

10.That the deponent is duty bound to fulfil the obligation which are
assigned under the law and directions passed by this Hon’ble Tribunal.
The Deponent is fully committed to ensure strict adherence to the

orders of this Hon’ble Tribunal and undertakes to faithfully comply
with any further directions or instructions that may be issued by this

Hon’ble Tribunal, without demur or delay.

11.Hence, the present response is being submitted for the kind perusal of

this Hon’ble Tribunal. It is prayed that the same be taken on record.

DEPONENT

Civit Court
Lucknow (U.P)
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VERIFICATION -
l“r

Verified at |\ ﬁgﬂm on this gv_:mday of June, 2025, that the

contents of the above affidavit from paragraphs 1 to 10 are believed to be

true and correct to the best of my knowledge and belief. No part of it is

false and nothing material has been concealed therefrom.

/’—\ }é
DEPONENT

1 L '"('l i )
\k" )\ Regn \3 3%2’)6 3
\\\K)f::
R ;g{\e,_
1 know & identify the deponentiexecufive
who has Signed/PuttisT. before me
Sworn and Verified Q‘R "N %Mg
e m’% 0P B o 186 g
1 \bl2g
NOORUL HASNAIN KHAN

Advocate & Notary
Civil Court, Lucknow
Registration No. 3737/06



AMNEXURE A-1

Reply on behalf of UPPCB in compliance to order issued vide dated
16.04.2025 by Hon’ble National Green Tribunal, New Delhi in Misc
Application in Disposed of Cases No. 45/2025 in OA No-704/2024 Shyamlal
Vs State of U.P & Ors.

1-Background: -

The applicant had filed a letter petition before Hon’ble National Green
Tribunal, New Delhi being aggrieved about welding and winding units
operational with fuel furnaces where illegally cut wood was being used as fuel.
Hon’ble National Green Tribunal, New Delhi vide order dated 25.07.2024 had
disposed the matter of Shyamlal Vs State of U.P. in OA No-704/2024 and
constituted a joint committee comprising District Magistrate, Ghaziabad and
UPPCB for the site visit and submit a compliance report. In respect to aforesaid
direction joint committee visited the site in question on 09.08.2024 and
compliance report was filed by District Magistrate, Ghaziabad vide its letter
dated 21.10.2024.

Thereafter the applicant has filed misc application and after considering
the matter, Hon’ble NGT, New Delhi has passed order on 16.04.2025. The main
part of order is reproduced here: -

“ooveenii6. In view of the facts and circumstances of the considers, we
consider it necessary to seek response from (1) State of U.P through District
Magistrate, Ghaziabad; (2) Nagar Palika Parishad, Modinagar, Ghaziabad
through Executive Officer; (3) UPPCB through its Member Secretary; (4) M/s
Surya Enérineering Company, D-17, Guru Nanakpura, Modinagar, Ghaziabad

who are impleaded as Respondents No. [ to 4. ”

2. Compliance Report: -

In Compliance to aforesaid direction a latest inspection of unit M/s Surya
Engineering company located at D-17, Gurunanakpura, Modinagar, District
Ghaziabad was carried on 15.05.2025. During inspection following

facts/findings observed are given here: -



II.

III.
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During visit the unit M/s Surya Engineering company located at D-
17, Guru nanakpura, Modinagar, District Ghaziabad was found
dismantled, and no plant and machinery / furnace was found at site
except some scrap material.

During visit no representative of the industry was present at site.
Representative of complainant Mr. Arjun s/o Sh. Ashok Kumar,
resident of D-17, Guru nanakpura, Modinagar, District Ghaziabad
were Interacted and informed that presently said industry is not
operational, but there is some land ownership dispute.

It is also pertinent to mentioned that in pursuant to Hon’ble NGT,
New Delhi order dated 25.07.2024 a letter dated 10.09.2024 was
received from Executive Officer, Nagar Palika Parishad
Modinagar, Ghaziabad stating that no industrial activities is being
carried out at the site in question, copy of same is annexed as
Annexure-1.

The Photograph of site taken during visit is given below:-

L sid o A R T
Thsdy,
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Main Observations:
A. In compliance of earlier order dated 25.07.2024 in O.A. no. 704/2024
Shyamlal Vs State of U.P., report dated 21.10.2024 has been filed by the

Joint Committee constituted by Hon’ble Tribunal, according to which no

furnace was found to be established at site and no industrial activity was
found, which was also verified by Executive Officer, Nagar Palika
Parishad, Modinagar.

B. Neither any plant and machinery nor any source of emission/ discharge

was found at site.
Above report is submitted here by for kind perusal and necessary action.

Q@l\\**{/

(Anshul Sharma)
A.EE.
U.P. Pollution Control Board,
Ghaziabad.
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